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DETAILED PUBLIC STATEMENT FOR THE ATTENTION OF THE EQUITY SHAREHOLDERS OF

CHOICE INTERNATIONAL LIMITED

Regd. Office: Shree Shakambhari Corporate Park, 156 158, J.B. Nagar, Andheri (E), Mumbai- 400099, Telephone No.: +91 022 6707-3999, Email ID: info@choiceindia.com, Website: www.choiceindia.com

(A

OPEM OFFER FOR ACQUISITION OF UPTO 52,01, 248 (FIFTY TWO LAKHS ONE THOUSAND TWO HUNDRED AND FORTY
EIGHT) EQUITY SHARES FROM THE SHAREHOLDERS OF CHOICE INTERNATIOMAL LIMITED (HEREINAFTER REFERRED
TOAS "TARGET” OR "TARGET COMPANY" OR “CHOICE") BY MR- KAMAL PODDAR (“ACCQUIRER 17), MR. ARLUMNKUMAR
PODDAR ("ACQUIRER 27), M5, SONU PODDAR ("ACQUIRER 37), M5, VINITA SUNIL PATODIA (“ACQUIRER 4") AND MS.
ARCHANA ANIL PATODIA (“ACQUIRER 5"), (ACQUIRER 1, ACQUIRER 2, ACQUIRER 3, ACQUIRER 4 & ACQUIRER 5
HEREIMAFTER COLLECTIVELY REFERRED TO AS THE "ACQUIRERS") ALONG WITH MR. SUNIL KLUMAR PATODIA {"PAC
1"), SUNIL CHOTHMAL PATODIA (HUF) (“PAC 2"), MR. ANIL CHOTHMAL PATODIA (“PAC 37), MR, ANIL CHOTHMAL
PATODIA [HUF) ("PAC 47), MR. SUYASH SUNIL PATODIA ("PAC 57), M3, SHREYA PATODIA (“PAC 6"), MR, AAYUSH AMIL
PATODIA (“PAC T"), MS. AASTHA ANIL PATODIA ("PAC B"), M5, HEMLATA KAMAL PODDAR (“PAC 9"), KAMAL PODDAR
{HUF) [“PAC 10"}, ARUNKUMAR PODDAR {HUF) (“PAC 11} AND UPTON INFRASTRUCTURE PRIVATE LIMITED (“PAC 127),
INTHEIR CAPACITY TOACT ASPERSONACTING IN CONCERT WITH THEACQUIRERS [ PAC 1, PAC 2, PAC 3, PAC 4, PAC 5,
PAC 6, PAC T, PAC 8, PAC 5, PAC 10, PAC 11 AND PAC 12) HEREINAFTER COLLECTIVELY REFERRED TO AS “PERSONS
ACTING IN CONCERT""PACS") PURSUANT TO AND IN ACCORDANCE WITH REGULATION 342) OF THE SECURITIES AKD
EXCHANGE BOARD OF INDIA (SUBSTANTIAL ACQUISITION OF SHARES AND TAKECVERS) REGULATIONS, 2011, AS
AMENDED ("SEBI{SAST) REGULATIONS") (“OFFER")

This Detailed Public Statement (“DP3") is being issued by Corporate CapitalVentures Private Limited, the Manager to the Offer
("Manager to the Offer”™ "Manager"), on behalf of the Acquirers and Persons Acting in ConcertPACS, in compliance with
Reguiation 13{4) of tha SEBI |SAST) Requlations and pursuand ta the Public Announcament [PA) datad May 30, 2017 as filad with
BEE Limited (“BSE") and the Securities and Exchange Board of India [(“SEEI™} and Cheice International Limited (hereinafter
referred to as "Target” or “Target Company™ or “CIL") in terms of Regulation 3(2) of the SEBI (SAST) Regulations.

ACQUIRERS, PACs, SELLERS, TARGET COMPANY AND OFFER

Information about Acguirers and the PACs:

Details of Mr. Kamal Poddar [Acguirer 1}

Mature of Entity: Individual

Wr. Kamal Poddar aged about 38 years, son of Shri Santosh Kumar Poddaris residing at Flat Mo, 1902, WY, Mahars Ameit Shakbi,
Chandewall, Mumbai-4 00072, Mobile no. +91 9724242424, He s a Fellow Member of the Instilute of Chartered Accountants of
India and & the Managing Direclor of Choice Intarnational Limibed. His vision has rasulled into the ragid and multi-fald groth of
Chaica Group and belongs io the Promaober and Promaber Growp of the Tanged Company. He has baen inslrumental n convarting
a LA practice firm into & full fledpe financial service hub providing all the financial services to its chants.

Mr. Kamal Poddar daes nol balong ko any graup.

Az on the date of DPS, Mr. Kamal Poddar hodds 2500000 Equity Shares representing 12.50% of the expanded paid up Eguity
Share Capital of the Target Comgany poslconversion of warrants made on bay 30, 2017,

Wr. Kamal Poddar hag not been prohibied by SEBI from dealing in securities, in terms of directions issued under Section 118 of
the SEBLAcL 1992 ("SEBI Act”) as amended or under any of the Regulations made under the SEBLAct

Wr. Ajay Kumar Agansal iMemibership Mo, 426910) Pariner of Ms R, B, Bajaj & Associzies, Charterad Acoountanis, having office at
A8, Naravan Plaza, 2604, Chandivall Road, OF Saki Vinar Road, Andheri (East), Mumbai- 400072, Mobde o +91 $167560898,
Ermall ld: rrbajajassociates@gmail com, has cerified, vide cartificate dated May 30, 2017 that the natwaorth of Mr. Kamal Poddar
i5Fs. 21 BB, 18 235 (Rupaas Twanly One Crona Eighty Eight Lakh Eighlesn Thousand Two Hundred and Eighty Fivaanly).
Details of Mr. Arunkumar Poddar |Acquiner 2):

Wature of Entity: Individual

Mr. Arunkumar Poddar sged about 33 years, Son of Shei Santosh Poddar is residing at Flat No, 1901, IVY, Nahars Amril Shakh,
Chandali, Mumbzi 400072, Mobde no.; +91- 3022242424, He is a Member of the Institute of Chartered Accountands of India
and heads the Management Consulting division and belongs to the Promater and Promater Group of the Target Company. He
has been instrumental i puting together a leadership team with diverse skill setz and a common goal of offering holistc
solubians o clients in the Management Consultancy division.

Wr. Arumbkumar Poddar does not belong o any group.

Az on the date of DPS, Mr, Arunkumar Poddar hokds 2100000 Equity Shares representing 10.50% of ihe expanded paid up
Equity Share Capital of the Target Company postconversion of warrants made on May 30, 317,

Mr, Arunkumer Poddar has not been prohibited by SEBI from dealing in securilies, in ferms of dinections issued under Section
118 ofthe SEBI Act, 1952 ("SEBI AcT) &5 amended orunder any of the Requiations made under the SEBIAct

Mr, Ajay Kumar Agarwal {Membership Mo, $26910) Pariner of Mis B, K. Bajaj & Assaciates, Chartarad Accountants, having offica af
A-B, Marayan Plaza, 26/A, Chandivali Road, OFf Saki Vinar Road, Andher (East), Mumbai- 400072, Mobie Mo +31 9167569898,
Email Id; rbajajassociates@gmail.com, has cerified, vide cerificate dated May 30, 2017 that the net worth of Mr. Anmkumar
Poddaris Rs, 22 46,15, 171 (Rupees Twendy Two Crore Fory S Lakh Nineteen Thousand One Hundred and Seventy One only].
Details of Ms, Sonu Poddar [Acquirer 3):

Mature of Entify: Individusl

Ms. Sonu Poddar aged abaul 32 years, Daughler of Sha Devkaran Makhanlal Chirania is residing at Flal Mo, 1307, WY, Mahars
At Shakti, Chandiwali, Mumbai 200072, Mobile no.; +81- 3953579365, She is a membsarof Instilula of Company Sacratary of
India (IC51) and & having experience spanning aver 7 years in the field of Legal and Company law and belongs io the Promoter
and Promater Group of the Target Company

Ms, Sonu Paddar does nod belong ta any growg.

Az on the date of DPS, Ms. Sonu Poddar helds 1250000 Equity Shares repragenting 6.25% of the expanded paid up Eguity
Share Capital of the Targel Comgany poslconversion of warrants made on May 30, 2017,

Ms. Sonu Poddar has not been prohibited by SEBI fram dealing in securities, in terms of directions ssued under Section 116 of
the SEBlAcL, 1592 ("SEBI Ael") as amended arunder any of the Regulalions made under the SEBIAcL

Wr. Ajay Kumar Agarsal (Membership Mo, $26910) Partner of M's B, B. Bajaj & Associates, Chartered Acocountans, having office at
A8, Narayan Plaza, 2604, Chandivall Road, O Saki Vihar Road, Andher (East), Murnbai- 400072, Mobde Mo +31 $167 569808,
Ernail Id: rhagjassocialesiqgmail.com, has carlified, vide carlificate dated May 30, 2017 thal the net worth of Ms. Soau Poddar
is s, 6,97, 33, B47/- (Rupeas Six Crora Minety Saven Lakh Thirty Threa Thousand Eight Hundred & Eighty Savan only).

Details of Ms. Vinita Sunil Patodia [Acguirar 4]

Wature of Entity: Individual

Mz, Vinita Sunil Patodia aged about 37 vears, Daughter of Shr Ram Aviar Sitaniis residing &t B-303, Valencia, Hiranadani Garden,
Powai, Mumbai, Maharashira - 400076, Mobde no.; +01-0819844085, Zhe i3 graduate and belongs to the Promodter and
Promoter Group of the Target Company.

Mz, Vinita Sunil Paiodia does nof bedong to any group,

As on the date of DPE, Ms, Vinita Sunil Patodia holds 1575000 Equity Shares representing 7.87% of the expanded paid up
Equity Share Capital of the Target Company pest conversion of warrants made on May 30, 217,

Ms. Winita Sunil Patodia has nof baen prohibiled by SEBI from dealing in securiies, in lems of direclions iswed under Section
118 of the SEBI Act, 1882 {"SEBI Acl’) &5 amended or under any of the Regulations made under the SEBI Act,

. M Ajay Kumar Agarwal (Membership Mo, 426810) Pariner of WUs R. B Bajaj & Assaciales, Chartered Accauntants, having offica al

A-B, Marevan Plaza, 26804, Chandivali Road, Off Sela WVihar Hioad, Andhen (Easl), Mumbe- 400072, Mobde Mo +31 $167E60898,
Email Id: mhajajassociztes@gmail com, has cerified, vide cerfificate dated May 30, 2017 that the net warth of Ms. Vinita Sunil
Patodia is Bz, 81,27,13,061/- (Rupaes Eighiy One Crore Tweniy Seven Lakh Thirteen Thousand and Sty One only)

Details of Ms, Archana Anil Patodia (Acquirer 5):

Matuna af Entilty: Indiedusl

Ms. Archana Anil Patodia aged about 44 vears, Daughier of Shr Shrigopal Vasudeo Jhwnjhurwala is residing af 904/8,
Vallancia, Hiranadani Garden, Pawai, Murnbai, Maharashira - 400076, Mobile no.: +91- BH2007ETA9. She is Bachalor of Arts
froem he University of Rajasthan and bedangs ta tha Pramalar and Pramaler Growp af tha Targed Comparny. She is having vast
experience in Management and Administrative functions. Her area of interest includes management training and leadership,

Ms. ArchanaAnil Patodia doas nat belang 1o any group.

Az on the date of DPS, Mz Archana Anil Patoda holds 1575000 Equity Shares representing 7.87% of the expanded paid up
Eqquity Share Capital of the Targel Company pesl convarsion of warrants made an May 30, 217,

Ms. Archana And Patodia has not been prohibited by SEBI from dealing in secuities, in terms of directions issued under Section
118 of the SEBI Act, 1952 ("SEBI Act™) as amended or under any of the Regulations made under the SEBI Act.

Wr. Ajay Kumar Agarsal iMemibership Mo, 426910) Pariner of M's R, B. Bajaj & Associzies, Charterad Acoountars, having office at
A-B, Marayan Plaza, 26/A, Chandivali Road, OF Sak \ihar Road, Andheri (East), Mumbai- 400072, Mobde Mo +91 9167569898,
Ermall Id: rbajajassociates@grmail com, has cerified, vide cerificata datad May 30, 201 7 thal the net worth of Ms. Archana Anil
Patadiais Rs. 20,16 43 503/ (Rupaas Twanly Crare Sixleen Lakh Farty Nine Thausand Five Hundred and Thres anly).

Details of Mr. Sunil Kumar Patodia [PAC 1):

Wature of Entify: Individugl

Mir. Sunil Kumar Patodia aged about 48 years, Son of Shri Chothmal Patodia is residing &t B-803, Vallencia, Hiranadani Garden,
Paowai, Mumbai, Maharashira- 400076, Mobile no,; +91- 820344085, He s a Member of the Institute of Chartered Accauniants
of India and heads the operation divizion and belongs to the Promaber and Promoter Group of the Target Company.

Mr. Sunil Kumar Peindia does nod belong to any group,

Az on the date of DPS, Mr. Sunil Kumar Palodia hokds 1100000 Equily Shares reprasenting 5.50% of the expanded paid up
Equity Share Capital of the Terget Company post conversion of warrants made on May 30, 217,

Mr. Sunil Kumar Palodia has nol bean prohibited by SEBI from dealing in secubas, in tarms of drections issued undar Section
118 of the SEBI Act, 1952 ("SEBIACT) &5 amended or under any of the Reguiations made under the SEBI &ct.

Mr. Ajay Kumar Agarwal (Membership No. 426910) Partner of M's B. K. Bajaj & Associates, Charbered Accouniants, having
office at &-8, Marayan Plaza, 2608, Chandivali Road, OF Saki Vihar Read, Andhe [East), Mumbai- 400072, Mobie Ma.: +31
B16T56889E, Email Id: mbajajassociatesi@gmail com, has centified, vide cerfificale dated May 30, 2017 that the net worh of Kr
Sunil Kumar Peiediais Rs. B,51,11,087/- {(Rupees Eight Grares Fifty One Lakh Eleven Thousand and Eighty Seven anly),
Details of Sunil Chothmal Patodia (HUF} [PAC 2);

Watura af Enbty: Hindu Undividad Family

Sund Chothmal Patodia (HUF) is a Hindu Undivided Family and incorporated on January 28, 1992, M, Sunil Chothmal Patodia is
the: Kaarta af Sunil Chothmal Patodia (HUF).

Sund Chothmal Patodia (HUF) does not belong o any group,

As on the date of DPS, Sund Chothmal Patadia (HUF) halds 300000 Equity Shares representing 1.50% of the expanded paid up
Equity Share Capital of the Target Company pest conversion of warrants made on May 30, 217,

Sunid Chathmal Pafodia [HUF) has nof bean prahibiad by SEBI from dealing in sacurilias, n ferms of diraclions isswed undar
Sacfion 11B ofthe SEBI Act, 1992 ("3EBI| Act”) as amendad orunder any of the Regulations made under the SEBI AL

i M Ajay Kumar Agarwal (Membearship No. 426910) Partner of M's B B Bajaj & Associales, Charbered Accauniants, having

office at &-8, Marayan Plaza, 2608, Chandivali Road, OF Saki Vihar Road, Andben (East], Mumbai- 400072, Mobda Mo, +31
S167560898, Email ki mbajajessocistes@gmal.com, has cerified, vide certificete deled May 30, J17 that the ned warth of
Sunil Chothmal Patodia (HUF)is Rs. 2,71,94, 239 [Rupees Two Crore Seventy One Lakh Minety Fowr Thousand Two Hundred
and Thirty Mine anly).

Details of Mr. Anil Chothmal Patodia (PAC 3):

Wature af Entify: Indisidus

Mr. Anil Chathmal Paloda agad aboul 48 vears, Son of Shr Chothrmal Deongarmal Paloda is resading at B-903, Vallencia,
Hiranadani Garden, Powai, Mumiai, Maharashira- 400078, Mabile na,; +01- B6826E521, Heis a commerce graduata Irom the
University of Rajasthan, with over 20 years of expenience in the hospitglity and service industries and belongs to the Promaoter
and Promoder Group of the Targed Company, He plays a significant role in the Company's operations and markeding, global
expansion and fubure development.

Wr. Anil Chafhmal Patodia does net belong o any group

Az on the date of DPS, Mr. Anil Chothmal Patodia holds 1100000 Equity Shares representing 5.500% of the expandad paid up
Equity Share Capital of the Targel Company pest conversion of warrants made an May 30, 217,

Wr. &nil Chothmal Patadia has not been probdited by SEBI from dealing in secunties, interms of directions issued under Section
118 of the SEBI Act, 1882 (*SEBI Act”) a5 amended arunder any of the Regulations made under the SEEIAcL

Mr. &jay Kumar Agarwal (Membership Mo. $26910) Partner of M's R. B Bajaj & Associates, Charterad Accountants, having office at
A-B, Maravan Plaza, 26/A, Chandivali Road, Off Saki Vihar Road, Andhen (Easl), Munbai- 400072, Mabie Mo +31 $167550898,
Email Id: mhajajassociales@gmail.com, has cerlified, vide cerdificate dated May 20, 2017 thal the nat worth of Mr. Anil Chathmal
Patodiz is Rs. 53,34, 58, 750 [Rupses Fifty Thres Crore Thirty Four Lakh Fifty Eight Thousand Seven Hundrad and Fifty Mine caly),
Details of Anil Chothmal Patodia (HUF) [PAC &)

Wature of Entity: Hindu Undivided Family

Anil Chothmal Patodia (HUF ) is & Hindu Undivided Family and incorporated on December 10, 1994, M, And Chothmal Patoda is
thi Karta of Anil Chotheral Patodia (HUF).

. Anil Chothmal Patadia (HUF) does not belang to any group,

Az an the date of DFS, Anil Chathmal Patadia (HUF ) hoids 300000 Equity Shares representing 1,50% of the expanded paid up
Equity Share Capital of the Target Company post conversion of warrants mads on May 20, 217,

Anil Cholthmal Patadia (HUF) has nat bean probibdsd by SEBI rom dealing in secunfies, in terms of direclions issuad under
Sechion 11B ofthe SEBIAct, 1992 ("SEBIAct’) as amended or under any of fhe Regulations made under the SEBIACE,

- M Ajay Kumar Agarwal (Membership Mo. $25910) Partner of Mis R. B Bajaj & Assaciates, Chartared Acsauntants, having offica at

A8, Marayvan Plaza, 2804, Chandivali Road, Off Seki Vihar Rioesd, Andhen (Easl), Mumbe- 400072, Mobile Mo +31 $167HG8008,
Email ki rrbajajassociates@omail com, has cartified, vide cerificate daled May 20, 2017 that the nef worth of Anil Chothmal
Patodia (HUF) is R, 253 47 7271 (Rupess Twa Crone Sidy Three Lakh Forty Seven Thousand Seven Hundred twenty Seven only].
Details of Mr, Suyash Sunil Patodia (PAC 5):

Watura af Entity; Individusl

Mr. Suyash Sunil Patodia aged about 22 vears, Son of Shei Sunil Patodia i reskding at B-803, Vallencta, Hiranadani Garden,
Pawai, Mumbai, Maharashira— 400076, Mobie no.. +51- BE20023874. He is graduale and belongs b the Promoder and
Promoler Graup of the Targed Campany,

Wr. Suyash Sunil Patodia does nol belong b any group.

Az on the date of DPS, Mr. Suyash Sunil Patodia holds 300000 Equity Shares representing 1.50% of the expanded paid up
Equity Share Capital of the Target Comgany post conversion of warrants made on May 30, 217,

Wr. Suyash Sunil Patodia has nod been prohibited by SEBI from dealing in securifies, in terms of directions issued under Section
1B ofthe SEBI Act, 1952 ("3EBI Act”) a3 amended orunder any of the Regulations made under the SEBIAct.

Wr, &jay Kumar Agarwal iMembership Mo, $26910) Pariner of M's R, B, Bejaj & Assaciztes, Chartered Acoountants, having office af
A8, Naravan Plaza, 2604, Chandivali Road, OF Saki Vinar Road, Andher (East), Mumba- 400072, Maoble Koo +91 3167559898,
Ernail Id; rrivajajassociates@gmail.com, has cerified, vide cenificate dated May 30, 217 that the net worth of M, Suyash Sunil
Patodia is Bs. 1,81,96, 728/ [Rupees One Crore Eighty One Lakh Minaty Six Thousand Seven Hundrad and Twanly Eighilanby).
Distalls of Mg, Sheeya Patodia (PAC 6):

Mafure of Entify; Individuzd

Ms, Shreye Paloda aged about 23 years, Daughter of Shri Sumil Kumar Paiodia = residing af B-B03, Vallencia, Hiranadani
Gargen, Powsd, Mumbai, Maherashira— 400076, Mobde np.; +91- 8333754427,  She is Masier of Science in Intemafional
Buginess and belongs tothe Promoder and Promater Group of the Tanget Company,

Ms, Shreva Patodia does nol belong fo any graup.

Az on ihe date of DPS, Ms. Shreva Patadia holds 300000 Equily Shares representing 1.50% af the expanded pasd up Eguity
Share Capital of the Targal Company postconversion of warrants made on May 30, 2017,

Ms. Shreva Patodia has nol been prohibited by SEBI from dealing in securities, in terms of directions issued under Section 118 of
the SEBl&ct, 1592 ("SEBLAcl") a5 amandad or undar any of the Regulations made under the SEBIACL

Wr. Ajay Kumar Agarwal (Membership Mo, 426910) Partner of M's . B. Bajaj & Associates, Chartered Accouniants, having
office at -8, Narayan Plaza, 2608, Chandivall Road, OFf Saki Vihar Road, Andhen [East), Mumbai- 400072, Mobde Mo +31
B16TEERE98, Email ld: rhajajassocialesfamail.com, has cartified, vide cerdificabe dated May 30, 2017 that the nat warlh of Ms.
shreva Patodiais Bs, 2.15,71,9071- (Rupess Tao Crore Fiflesn Lakh Seventy Ona Thousand Mine Hundred & Ssven anly),
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Detalls of Mr. Aayush Anil Patodia | PAC T):

Mature of Entity; Individual

bir. AzyieshAnil Patodia apad about 21 years, San af ShriAnil Patodia is rasiding at 90408, Vallencia, Hiranadani Garden, Powai,
Mumbai, Maharashtra - 400078, Mabile no.; +31- 3867412880, He i greduste and bedangs fo the Promeder and Promoder
Group af the Tanget Comiparny

iii. Mr. Aayush Anid Patodia does not belong ko any group.

&g on the date of DPS, Mr. Aayush Anil Patodia holds 300000 Equily Shares reprasanting 1.50% of the expanded paid up Equily
Shara Capilal of the Targel Company post convarsion of warranls mada an May 30, 2017,

M. Aayush And Patodia has not been prohibited by SEBI from dealing in secunities, in termg of direclions izsued under Section
118 al thie SEBI Act, 1532 {*SEBI Acl™) as amancad or urdar any of hi Regulations mada under tha SEBIAcL

i. M Ajay KumarAganwal (Membershig Mo, 426810} Pariner of Ws B, B Bajg & Associates, Chartered Accountants, having office at

A-B, Marayan Plaza, 264, Chandivall Road, OF Saki Vihar Road, Andheri (East), Mumbai- 300072, Mobile Mo +91 9167565358,
Email Id: rrbajajassociatesfigmail com, has cerified, vide cartificale dated May 30, 2017 that the nal warth of Mr. Aayush Ani
Patodia s Rs. 8,32 42, 176/- (Rupses Eight Crares Thirly Two Lakh Forty Twa Thousand Cne Hundred and Seventy Sizonly).
Details of Ms. Aastha Anil Patodia [PAC B):

Mature of Entity: Individual

Ms, Agstha Anil Paiodia aged about 19 vears, Daughter of Shi Anil Chothmel Patodiais residing at 2048, Vallencia, Hiranadani
Garden, Powai, Mumbai, Maharashira - 00076, Mobile no.: +91- 3820067882, She iz Higher Secondary and belongs io the
Promicter and Promater Group of the Tanget Company.

iii. M=, Aasiha Anil Patodia does not belong to any group

As on the dete of DPS, Ms, Aastha Anil Paiodia hokds 300000 Equity Shares represanting 1.50% of the expanded paid up Equity
Share Capital of the Terget Company post conversion of warrants made on May 30, 2017,

Ms. Aastha Amd Palodia has nol besn prohibited by SEEI fram daaling in secuntias, in tarms aof dirsclions issued under Seclion
118 ofthe SEBI Act, 19492 ("5EBI Act”) as amended arunder any of the Regulations made under the SEBI At

1. Mr.Ajay Kumar Aganwal (Membership Mo_ 42651 0) Parinar ol WUs R. FL Baja & Associates, Charlened Accountants, having affica at

A-B Marayan Plaza, 26/A Chandiwvali Road, OF Saki Vihar Boad, Andher (East), Mumbai- 400072, Mokbile Na.: +21 9167565358,
Email Id; rhajajassociates@gmal com, hes cerified, vide certificale dated May 30, 2017 that the net warth of Ms., Azstha Ani
Patodia is Rs, 1,36,08,719- (Rupees One Grore Thirty 3 Lakh Eight Thowsand Seven Hundred and Minetean only)

Details of Ms. Hemlata Kamal Poddar [PAC 9):

Mature ol Enlity: Individual

s, Hemlata Kamal Poddar aged about 35 years, Daughter of Shr Sajjan Bumar Mandawana is residing at Flat No. 1902, IVY,
Mahars Amal Shakti, Chandiwali, Mumbai- 400072, Mobile no.: +51- 3870204567, Sha is posl gracuale and belongs o he
Promoder and Promatar Group of the Targel Company.

i, M= Hemlata Kamal Poddar does nol belang o anmy group.

Ag on the date of DS, Ms, Hemlata Kamal Poddar holds 850000 Equity Shares representing 4.25% of the expanded paid up
Equsty Share Capital of the Target Company post conversion of warrants made on May 30, 2017,

Ms. Hemiata Kamal Poddar has not been prohibited by SEB| from desfing in securities, in terms of directions sswed mnder
section 118 of the SEBIAct, 1992 ("SEBIACT) &5 amended or under any of the Regulations made under the SEBI Act.

Mr, Ajay Kumar Agarwal (Membership No. 426910 Partner of M's R. R. Bajaj & Associates, Charlered Accountants, having
office at A-3, Narayan Plaza, 2604, Chandivali Raad, Off Saki Vikar Road, Andheri (East), Mumbai- 400072, Mobile Mo, +91
16TS65898, Email M: rrbajajassociates@omal com, has cerified, vide certificate dated May 30, 2017 that the net worth of Ms.
Hernlata Kamal Poddar iz Rs. 12,8852 7361 (Rupeas Twelve Crore Eighty Esght Lakh Fifty Two Thousand Seven Hundred and
Thirty Siix anly).

Datails of Kamal Poddar (HUF) (PAC 10):

Mature of Enfity; Hindu Undivided Family

Kamal Poddar [HUF) B a Hindu Undivided Family and incorporated on Jenuary 30, 2005, Mr, Kamal Poddar is the Karla of
Kamal Poddar {(HUF)

iii. Kamal Paddar{HUF} doas not belong foany graup.

Bz an thie daba of 0PS, Kamal Paddar (HUF) holds 225000 Equily Sharas reprasenting 1.12% of the axpanded paid up Equily
Shara Capilal of the Tangel Company post convarsion of warranls made an May 30, 217,

Kamal Paddar (HUF) has not been prohibited by SEBI from dealing in securities, in barms of directions issued under Section 118
of the SEBI &ct, 1952 (*5EBI Act”) as amended arunder any of the Regulations made under the SEBIAsL

i, Mr.Ajay Kumar Aganwal (Membership Mo 42651 0) Partner of MU's K. B Bajal & Associates, Chartered Accountants, having office at

A-B Narayan Plaza, 2604, Chandwall Road, OF Saki Vihar Road, Andhert (Eas(, Murnbai- 400072, Mobile Mo.: +91 9167565358,
Email Id: rbajajassaciales@gmail.cam, has cerdified, vide cedificals daled May 30, 2017 thal the nal worth of Kamal Poddar
{HUF)is Rs, 2 48 19, T4/ [Rupess Two Crore Farty Exghlt Thousand Mineteen Thausand Seven Hundred and Minety Four anly),
Details of Arunkumar Poddar (HUF) (PAC 11):

Mature of Entity; Hindu Undivided Family

Armkumar Poddar (HUF] is a Hindu Undivided Family and incorporated on Mowember 29, 2000, b, Arunkumar Poddar is the
Karta of Arunkumar Poddar (HUF).

iii.  Arunkumar Poddar (HUF) does nat belong to any group,

A5 on the dale of DPS, Arunkumar Poddar (HUF) holds 225000 Equily Shares reprasenting 1.12% of the expandad paid up
Equity Share Capilal of the Target Company post conversion of warrants made on May 30, 2017

Arunkurmar Poddar (HUF) has nat been prohibiled by SEBI fram dealng in securbies, interms of dirsclions issued under Seclion
118 afthe SEBI &ct, 1582 ("SEBI &cl™) as amandad arundar any afthe Regulations mada undar tha SEBLAGCL

. Mr. Ajay Kumar Aganwal (Mermbership Mo 42651 0) Pariner of MU's B B Baja) & Aszociates, Chartened Accountants, having office at

A-B Marayan Plaza, 26/A. Chandivali Road, OF Saki Vibar Road, &ndberi (East), Mumbai- 400072, Mabile Mao.: +91 9167565358,
Email Id: rrbajajassociales@gmal.com, has cerified, vide cerfificale dated May 30, 2017 that the net worth of Arunkumar
Poddar (HUF) s Rs. 1,17,26.290/- (Rupees One Crore Sevenieen Lakh Twenty Six Thousand Twe Hundred and Ninety anly],
Deatails of Upton Infrastructure Private Limited (PAC 12);

Uptan Infrastructure Private Limited (bearing Corporate [dentity Number: U45203MH2007TPTCATETES) is a Private Limiled
Company, having s registered office at Shree Shakambhari Corporate Park, Plof No. 158-158, J. B. Nagar, Andheri {Easl),
Mumbai- 400053, Telnp; +81-22 GTH70E99, The Acguirer does nol have any subsidiary as on the dale ofthis DP3

Upton Infrastructure Private Limited was incarporated on Thirteanth day of December Twe Thousand Seven as “Uplon
Infrastruciurs Prvate Limiled” under tha provisions of the Campanies Act, 1956 with the Registrar of Companies, Maharashtra,
Mumbgi, The main objects of the Acquirer are to lay out, develop, consiruct, build, erect, demalish, re-gract, alter repair, re-moded
or do any other work in connection with any buikding or building scheme, rozd, highways, docks, sewers, bridges, canals, wells,
springs, sefials, damseic.

The presant Suthonsed Capital of the acquirer is Rz, 1,00,0000- {Rupees One Lakh Only] divided into 10,000 {Ten Thousand Only)
equityshares of Rs. 100~ (Rupess Ten only) each. As on the date of this DPS, the paid-up share capital of the acquirer consists of
Rs. 1,00,000/ (Rupees One Lakh Only) divided into 10,000 (Ten Thousand Only) equity sharesof Bs. 106 (Rupees Tenonly) each.
The Acguirer is a Privete Limied Company and is notlisted on any Stock Exchange

The Current Pramolers of Upton Infrastructure Private Limitad ars M Anil Pabodia and Mrs, Archana &nd Patodia.

&z on the date of this DPS, Upton Infrastructure Private Limiled holds 386527 Equity Shares reprasenting 1.53% of the
expandad paid up Equity Share Capital of tha Target Com pany past conversaan of wammants made on May 30, 2017.

The Acguirer does notbelong o any Groug.

Brief defads of the boand of direciors of Upton Infragiruciurs Private Limited are a5 follows:-

5. Mo. Name of the Director -Dulgnrdnn Qualification
1 B, Anil Patodia (DIN; QO0T35933) Dirgctor Gradusle
i bz, Archana And Patodia (DIN: J07T25826) Direcior Graduste

Meaither the Acguirer nor any of its Directors have been prohibéed by SEBI from desling in securities, in terms of directions issued
under Section 11B of the SEBI Az, 1992 (*SEBIAcA") a5 amended or under any of the Regulations made under the SEBI Act.
Based on the audited Accounts for the vear ended March 31, 2016, March 31, 2015 and March 31, 2014 the financial highlights

duly certified by the: Statutory Auditors of the Acquirer are as follows: (Figures In “Rupees Lakh.
Year ended [Audited)
e March 31,3016 | March 31,2095 | March 31, 2014
Tatal Revenus 2.00 12.95 2.00
MNet Income (PAT) 0.003 a7 1,83
Eamings Per Share (EPS) (in Rs.) 0,03 171 19,34
Mel worth' Shareholdars Funds 2183 21483 13.65

1Source- ag certified by Mr. Sushil Goval (Membership Mo, 154193) Partner of Mis ASBS & Co., Charerad Accountants, having
office al B-405, Shubham Cenire Mo. 2, Chakala, Andheri (East), Mumbai-400098, Tel. Mo, 022 65216512, Email 1d:
ashecaipmail.corm, vide carliiicate datad May 30, 2017

Otherinformation about the Acquirers and PACs

There is no agreement amongst the Acquirers, PACs and any other persongdentities, in connection with the break-up of shares o
be accepted from the shares tendered in thig Offer, The entire Equity Shares propoged o be acquired under this Offer will be
aoquirad by the Acqurars and no olhar persons antibas proposa 1o paricipata in the acguisilion.

All the Acguires and PACs are related o each other and belongs to promoter and Promaters Growp of the Target Company.
Details of Sellers: Mot Applicable

Choice International Limited (*Target Company™/ “CIL"" Target™):

Choice Inlemational Limiled, a Company arignally incorporated as a Public Limiled Company under the Companies &gt 1956
vida Cerfilicale of Incarporation daled March 12, 1983 as Choice Financial Sarvicas Limifled and oblained Cerfificale af
Commencement of Business on March 30, 1993, Subsequently, the name of Company was changed fram Choice Financia!
Services Limited to Choice International Limited vide fresh cerfificate of incorporadion consequent upan name change dated
Movember 12, 15397,

The Target Company is regisierad with Reserve Bank of Indéa [hereinafter refarred to as "REI’) as a Mon Banking Financial
Company. Reserve Bank of India has granted regestration vide its registration no. 1300128 dated February 26, 1958 with a
condition that the Target Company shall notaccept public deposits,

Presently, the regisiered office of the Target Company is sitlusied at Shree Shakambhari Corporate Park, 156 158, J.B. Nagar,
Andheri(E), Mumbsi- 200095,

As on date of this DPS, the Authorized Share Capital of the Targed Company is R, 20,710,00,000 { Twenty Crore Ten Lakh Only)
consisting of 2,01,00,000 { Two Crore One Lakh) Equity Shares.of Rz, 10.00 [Rupees Ten Only) each and the Issued, Subscribed
and Paid-up Capital of the Target Company i Re. 20,00,48,000 (Twenty Crore Forty Eight Thousand Only) consisting of
200,04 B0 Two Crore Four Thousand Eight Hundred Only) Equity Shares of face value of Bs. 10000 (Rupess Ten Only) each.
Presently, only 1.00,04,500 (One Crore Four Thousand Eight Hundred anly) Equity Shares of the Target have been isted on BSE
Limited {"BSE". The Comgany has allofed 1,00.00,000 (One Crare only) Equity Shares on May 30, 2017, pursuant to conversion of
warrants inbo eguily shares issued on pralerential basiz. The Targel has received “n-principle” approval for ssue of warranls on
aprafarential basis to ils Promoders fram the B5E vides il lefler no. D5CPREFACPREBET 2015-16 datad March 31, 2018
Based on the information available, the Equity Shares of the Target Company ane nol freguenty traded on BSE Lirnited (within the
meaaningal dafirilion of Trequantly raded shares " undar clavesa | of Sub-Regubstion | 1) of Ragulation 2 ofthe SEBI (SAST) Reguiatiors).
Thefinancial information of the Tanget Company a3 per the audited accounts for the lastthres Bnancial vears ended March 31, 2047,

March 31, 2016, March 31, 2015 are as follows: {Figures in “Rupees Laxh.”)
Particulars Year ended (Audited)
March 31, 2017 March 31, 2016 March 11, 2015
Total Revenue 2086.73 TTBD.54 BED.59
Met Income (PAT) 25B.78 166.04 142,64
Earnings Per share (EPS) (In Bs.) 259 1.66 1.43
Met worth/ Shareholders Funds (Rs. In Lakh) 6300.71 S050.94 4054 94

(Source- Ag cerified by Mr. Shyamsunder Gupta (Membership Mo, 0384584), Partner of Mis Gupta Shyam & Company, Charlered
Accountants, Satulony Audiors of the Target Company, having Office at 11, Sukhsagar, Akurli X Rd no. 1, Kandiali (E), Mumbai-
400101, Ph; +91-22- 28870865, Emad 1d: ca shyamsunderqupla@omal com vide certificate dated May 30, 2017)

Details ofthe Offer:

The Acquirers and PACS are making an Offer o acguire up to 52 01,248 Equity Shares of face value Rz, 10 sach reprasenting
26% of the expanded paid up Equity Share Capital of the Targat Company.

The Offer is being made to all the Sherehakders of the Target Company excepd the Acquirers and the PACs. The Equity Shares of the
Target Company under the Offer will be acquired by the Acquirers as fully paid-up, free from any lien, charges and encumbrancas
and tagether with the rights attached therato, including all ights 1o dividend, bonus and right offer declared theraof

Tha Offer is baing mada a1 a prica of Rs. 63/- (Rupaes Sixty Three Only) per lully paid up Equity Shara, payable by cash, subject
io ftha tarms and condilions sed aul in the P&, this Detadad Public Statament and the Letlar of Offar, that will ba sanl [0 the
sharehaldars of tha Tarpet Company,

The payment o be made to fhe public sharehodders shall be incash only,

Tha Offer is subject 1o the racaipl of the slalulory and ofher approvals as manfionad in Sachion VI of this DPS. In terms aof
Requlation 23(1)(a) of the Takeover Requlations, if the statutory approvals ana not recaived, the Offer will stand withdrawn.

The Offer is neither condional upon any minimum level of acceptance in terms of Reguiation 190 1) of the: Takeover Regulations
nor ks a competing offer in terms of Regulation 20 of the Takeover Regulations, Also, there is no differential pricing in this Offer
as all the Equity Shares of the Targed Company are fully paid-up.

wil. This is nod a compeling affer, This Offer is nat pursuant o any glebal acquisition resulling in an indirect acguisition of Equity
Sharesof the Target Company,

The Manager o the Offer, Corporate CapitalVentures Private Limited does nothold any Equity Shares in the Target Comparny as
o the date of thiz DPS. The Manager to the Offer further declares and undertakes that they will not deal on their own aocouart in
ihe Equity Shares of the Target Company during the Offer Pariod.

As an the date of this DFS, the Acquirers and PACs does not have any infention to alienate any significant &ssets of the Target
Company whether by way of sale, lease, encumbrance or odherwise for a period of v years excapt in the ordingry coursa of
business of the Target Company. The Target Company's future palicy for disposal of its assets, if any, far two years from the
completion of Cffer will be decided by its Board of Direciors, subject to the applicable provisions of the law and subject to the
approval of the shareholders through Special Resolution passed by way of postal balkiot in terms of Regulation 25(2) of SEBI
{SAST] Requlations

As par Regulation 38 of SEBH{LODR) Regulations, 2015 read with Rule 194 0f the Securifizs Confract (Regulation) Rules, 1957,
a5 amendad ['3CRR, the Target Company is required b maintain af leasi 25% Public Shareholding, on continuous basis for
listing. Pursugnt to completion of this Offer, assuming full acceptance, the public shareholding in the Target Company wil Tz
below the minimum public shareholding requirement as per 3CRR as amended and the Listing Agreemend, However, the
Acruirers and the PACs underiake 1o take necessary steps o faciliate Compliances of the Target Comipany with the relevant
provisions of the Listing agreement within the time period mentioned therein

BACKGROUMND TO THE OFFER

On May 30, 2017, 1,00,00,000 warrants allotted on April 08, 2016 to the Acquirers and PACs were convertad into eguivalent
numberof eguity shares, as a rezult ofwhich there has bean an increase in the shareholding of the Promater and Promoter group
by mone than 5% which has resulted inta inigoedng of Requlation 3(2) of SEBI (S45T) Regulations.

The warmrants were allotted to infuse the fresh equity and to raise funds for future growth strategy and to augment the kong tem
resources and working capital requirements of the Company, As regards the business is concemed, the Acquirers and the PACs
proposes o confinue and expand fhe exisfing business of the Target Company. There are no likely repercussions on the

Wi

Vil.

SHAREHOLDING AND ACQUISITION DETAILS:
The current and proposed shareholding of the Acquirers and PACs in the Terget Company and the details of their acquisition are
as fobows:

Shareholding | Shareholding |Shares acquired| Shares to be |Post Offer
(Pre Conversion | (Post Conversion | betweenthe | acquiredin | (on diluted basis as
Details of Warrants) of Warrants) PA date and | the Open Offer| on 10th working day
based on pre | basedonenpanded | the DPS date | (assuming full|  after closing of
corersion Capital | Paid up Capital acceptance)® | tendering period)
Acquirer 1 EATR00 2500000 Mil
(BET) (12 .50) (-}
Acquirer 2 200000 2100000 Nil
[2.00) (10.50) i~}
Acquirer 3 100000 1E50000 Nil bd1248 14201248
(1.00) (6.25) i} (26.00) (70.99)
Acquirer 4 1278527 1575000 Mil
{12.78) (787 =)
Acquirer 5 250000 1575000 Mil
[2.50) (7.87) f=)
PACs (1,2,3,4,5,8, 1970000 BEAG2T Mil Ml S6B652T
7,8,9,10,11 and12) {19.64) (28 43) () {-) (28.43)
Total 4GBERAT 14686527 1H8ETT TS
(46.84) (73.42) (99.42)

* T hver number of Equity Shares b ba acquined by Acquirer 1, 2, 3, 4 & 5will ba decided post complation of the Open Offier,

OFFER PRICE:

The Equity Share Capital of the Target Company is currantly listed on BSE Limited [B3E"),

The lolal Irading lurmover in the Equity Shares of the Targe! Company on the Slock Exchange based on irading volume during
fha twelee calendar months prior to the month of Public Announcement (i.a., from May 01, 20016 b Apnil 30, 2017} is as under:

Mame of the Total No. of Equity Shares traded Total No. of Equity Total Trading
Stock Exchange | during the Twelve months prior Shares listed Turnover (a5 % of
te the manth of P& total Equity Shares listed)
BSE RIOTSA 10004800 a.00

Based on the above information, Equity Shares of Target Company are not frequently fraded on the Stock Exchange within the
maaning of Regulation 21)(j) of the SEBI (3AST) Requlations. The Offer Price of Rs. 63.000- (Rupees Sixly Three only) per
Equity Shares is pustified in terms of Regulation 8 2)of tha Takeover Regulalions as it is highar of he Tallowing:

1 [ Highest Mepotiated Price per equily share for any acquisilion under the Agreemeant alfracting the | Rs. 4000 per share
abligation o make the Public Annauncement i.e Comversion of Warrants on May 30, 2017

2 | Tha walume-waighted avaraga price paid ar payable for acquisilion by the Acquinars or by PACs il
during 52 wseks immadiately pracading tha date of FA
3 | Highest price paid or payable for acquisifions by the Acguirers or by PACs during 26 wesks Mil

immediately preceding the date of PA

4 | The Volume-Weighted Average Markal Price of shares for a pariod of sisty frading days
irnrnadiately praceding the dabe of the PA as raded on the Siock Exchange whena the maximum
volume of trading in the shares of the Target Company are reconded during such period, provided
such shares arefrequenihy iraded

5 [Fair Value of Equity Share of Targel Company, as cerlified by Mr. Ajay Kumar Sganwal
IMembership Mo, 426910) Pariner of Ws B, . Bajaj & Associates, Chartered Accountants, vide
certificale dated May 30, 217

& | The Ofier Prica per Equity Share given by the Acquirers for acquisition of Open Ofier Sharesincash | Rs. 63,00 per Share

In wien of the paramabars considarad and presanted in the lable abava, n tha opinicn of the Acqurans and Manager (o the Cfer, ha
Offer Price of Rz, §37- per Equity Share as menfioned above is justifiedin tzrms of Regulation B ofthe SEBI(SAST) Regulations,
There have been no corporata actions in the Targel Company warranling adjustmenl of refevanl price parameabers. The Dffer
Price is subject bo adjusimendin accordance with Regulation B3] of the Takeover Regulations if any corparate actions fall prior ba
three working days before commencement of the Tendering Period,

&5 an date there is no revision in Ofer Prica or Offer Size. In casa of any revigiaon in the Offer Price or Offer Size, tha Acguirers and
the PACs shall comply with Regulation 18 of SEBI [(SAST) Regulations and all the provisions of SEBI [SAST) Regulations which
are requirad b be fulfilad for the sed revision in the Offer Price or Offer Size

I 1here is any revision in tha Cifer Price on account of fubure purchasasicompating affers, § will be dons anly at any lime prioe ba
the commencameant of the last three working days before the dele of commencemant of the tendering period and would be
notified to shareholders of the Target Comparny by way of announcement in all the newspapers in which this Detaled Public
Statement pursuant to the PublicAnnouncementis being made.

FINANCIAL ARRANGEMENTS

The tatal funds required for implemantation of ta Offar (assuming full scceplanca), i.e., for the acquisifion of wpto 52,01,243
(Fifty Twa Lakhs Cine Thousand Twoe Hundred and Forfy Eight) Equity Shares at & price of Rs, 831~ (Rupee Sixty Thres only] per
Equity Share is Rs. 32,76,78.624)- (Rupees Thity Two Crore Seventy Six Lakh Seventy Eight Thousand Six Hundred and
Twwendy Four onfy). (" Maximum Consideration™).

TheAcquirers hawve adequate financial resources and have made firm financial amangements for the implemendation of the Offer
ir full, out of thelr own sourcesinebwarth and no borrowings from any Bank andior Financial Inglitutions are envisaged. Mr. Ay
Kurnar Agareal (Memberzhip Mo, 426910) Pariner of Mis B R. Bajaj & Associates, Charterad Accountants, having office al A-8,
Marayan Plaza, 26/A, Chandivali Road, O Saki Vihar Road, Andher (Easl), Mumbai- 400072, Mabile Mo +91 D16T560898,
Emgi Id: rrhajajassociales@gmel.com, has cerlified, vide cerificate dated May 30, 217 that sufficient resources are available
with the Acquirers for fulfilling the obligations urder fis Ofer in full,

In accordance with Requlabion 17 of the SEBI [SA5T) Reguations, the Acqurars have opaned an Escraw Account in the nams
and style of "CHOICE-OPEN OFFER-ESCROW ACCOUNT™ bearing number D00405115020, with ICKC] Bank Limited, Capital
Market Division, 13t Floor, 122, Mistry Bhavan, Dinshaw Vachha Road, Backbay Reclamation, Churchgate, Mumbai- 400020
(herainafter referrad 1o as the "Escrow Banker”) and deposited therain an amount of Bs. 820,00 000/ (Rupees Eight Crore and
Twendy Lakh only), in cash, baing more than 25% of the Maximum Caonsideralion payable under the Offer.

The Manager 1o the Offer is authorized to operate the above mentioned Escrow Account and has been duly empowered to
realize the value of the Escrow Accountin lems of the SEBI (SAST) Regulations.

Based on the above, the Manager to the Offer is satisfied about the ability of the Acquirers toimplement the Offer in acoordance
with the SEBI (3AST) Regulations. Further, the Manager o the Offer confinms that firm arrangement for funds and money for
payment through varifiable means ane in place b fulfill the Offer oblgations.

STATUTORY AND OTHER APPROVALS

The Targed Company is a Mon-Banking Finance Company ('NBFC} registered with REl and prior permission of the BB shall b
reguired for any change in the shareholding of an NBFC, including progressive increases over time, which would result in
acquisition/ transfer of shareholding of 26 per cent or more of the pald up equity capital of the NBFC in terms of RBI Circular Mo,
DMBR (PO) CC. No. 065/03.10.001/2015-16 dated July 08, 2015 ("REI Approval™). Tha Target Company baing an NEFC
regisierad with RBI, the acquisilion of shares of the Target Company is subject lo the BBl approval. Since the Acguirers and
FPACs are the existing promaber and promaéer graup of the Target Company, thay ara approaching RE| for seeking their spproval
for ncrease their stake in the Target Company.

If ihe holders of the Equity Shares who are not persons resident in India (ncluding KRls, OCEBs and Flls) had required any
approvals (mcduding from the BB, the FIPB or any oiher regulaiony body) in respect of the Equity Shares held by them, they will
be required to submit such previous approvaks, that they would have cbtained for helding the Equity Shares, to tender the Equity
Shares held by them in this Offer, along with the other documents required o be tendered 1o accept tig Offer. In the event such
approvals are nol submitted, the Acquirers and the PACS reserve the right 1o reject such Equity Shares lendenad in this Offer.

As on date, 1o the best of the knowledge of the Acquirers and the PACS, there are no Satutory Approvals other than as siated
above are reguired o be obtained for the purpose of this Offer

Subject to the receipt of statutory and other approvals, if any, the Acquirers and PACs shall comglete all requirements relating to
thiz Offer including payment to the shareholders wha have accepted the Open Offer within 10 working days from the date of
Closure of the Tendaring Pariod.

In case of delay J/ non-receipt of any approval, SEBI may, if satisfied that non receipt of the requisile approvals was not
attributable o any wiliful default, failure or neglect on the part of the Acquirers 1o diigently pursue such approvals, grant
axtansion of lime for the purpose of making the payments, subject o the Asquirers agreaing 10 pay nberest 1o the Equily
Shareholders a5 direcled by SEB, in terms of reguiation 18(17) af the SEBI [SAST) Regulatons. However, whers the statutary
approvals exiend to some bud nat all holders of the Equity Shares, the Acquirers have the oplion to make payment fo such
hokders of the Equity Shares in respect of wham no statutory approvats are required in order b complete this Cffer.

Mol Apgplicabée, as
ks equily shares are
nol fraquantly traded

Rs. 6238 par Share

Vil TENTATIVE SCHEDULE OF ACTIVITY

Nature of Activity
Crate of the Public Announcement
Last date of publication of the Detailed Public Statement
Last date offiling of Draft Letter of Offerwith SEEBI
Last dabe for a Compating Offer
Menfified Date*
Last Date by which Letter of Offer will be dispatched to the Shareholders
Last Diate for revising the: Offer Pricat0ffer Size

Last date by which an indepandant commiflee of the Board of Targal Company shall give its
recommendation

Adverisement of Schedule of Activities for Open Offer, status of statutory and other approvals
innewspapear

Drate of commencarmeanlof rdaring pariod {Offer Opaning Date)
Drate of expiry of lendenng period (O#er Closing Date) Thursday, August 03, 2017
Crata by which &l raquiraments including peyment of consideration would ba completed Manday, Auqust 21, 217

"ientified Dabe is anly for the purpase of determining the names of the sharehalders as on such date to whom the Lelier of Dffer
wadld be sent. All awners [ragistared or unragistared) of Equily Sharas of the Target Company (axcapl the Acguirers and tha
PACs) are aligible 1o padicipata in the Offer any lime bedore the clesure of the Offer.

Day and Date
Tuesday, May 30, 217
Tuesday, June 0F, 2017
Tuesday, June 13, 2017

Wednesday, June 2B, 2017
Friday, July 07, 2017
Friday, July 14, 2017

Monday, Juby 17, 2017
Wadnazday, July 19, 2017

Thursday July 20, 2017

Friday, July 21, 2017

Vil PROCEDURE FOR TENDERING THE SHARES IN CASE OF NON RECEIPT OF LETTER OF OFFER

Wi,

Vil

All the shareholders (registered or unregistered] of the Target Company, except the Acguirers and the PACs of the Target
Campany, eaning equity shares any fime before the Clogure of the Open Offer, are eligible to paricipate in the Open Ofer,

Lefter of Offer (herginafter referred fo as "LOO") will be dispeiched bo all the Equily Sharehaolders of Terget Company, whose names
appearinits Registerof Members on Friday, July D7, 2017, the Mentified Date, exceptfhe Acquirers and fhe PACs of the Tanged Company,

. The Open Offer wil be implemented by the Acguirers through a stock exchange mechanizm made avadable by the stock

axchange in the form of separate window [“Acquesition Window”), as provided under the SEBI [SAST) Requlations and SEBI
circular  CIR/CFOPOLICYCELL M/2015 dated Aprl 13, 2015 issued by SEB| as amended by SEBI circular
CFOIDCR2MGIRPI2016M 31 dabed Decambes 09, 2016,

B3E Limited shall be the Designated Siock Exchange for the purpose of tendering Equity Shares in the Cipen Offer

The Acguirers have appainied Pragressive Share Brokers Privale Limiled [(Buying Braker®) as s braker for the Opsn Offer
through wham the purchases and salSiamant for the Offar Sharas lendared under Cpan Offer shall be mada. The Corlact datails
af the Buying Broker are as menlionad below:

Marma: Progressive Share Brokers Private Limited

Address: 122-124, Lawmi Plaza, Laxmi Industnial Estate, New Link Road, Andheri (W), Murmbai-400053

Contact Person; Mr.Anil Gaggar, Phone: 022-3063 T500; Email ID:; anil@progressiveshares.com

All shereholders who desre fo tendar their Equily Shares under the Opan Offar wauld have fo infimate their raspectiva siock
broker “Seling Eraker”) within the normal Erading houwrs of the secondary marked, during the fendering period,

& saparate Acquisition Window will be provided by the slock exchange io faciliate placing of sell order. The Seling Broker can
arler ordars for damatemalized as wall as phyzical Equity Shares.

. [T MUST BE NOTED THAT THE DETAILED PROCEDURE FOR TENDERING THE SHARES IN THE OFFER WILL BE

MENTIONED IN THE LETTER OF OFFER.
OTHER INFORMATION
Pursuand to Regulation 12 of the SEBI (SAST) Regulations, the Acquirers have appointed Corparate Capital Venlures Private
Limited &5 the Manager bo the Dffer.
The Acquirers have appointed Sharex Dynamic (india) Private Limiled as the Regisirar to the Offer having office at Unit Ma 1,
Luthra Ingdustrial Premizes, Safed Pool, Andheri Kurta Road, Andhert East, Mumbai, Maharashtra 400072, Contact Pergon: Mr B 3.
Babga, Tel Mo +91 22-2851 560605844, Fax No: +31 22-2851 2885, E-mall: sharexindiagivanl com.
The Acquirers and the PACs have jointly and saverally accapt full responsibility for the information contained in this Desailed Public
Statement and Public Anmouncement {excapt that which pertaing to the Target Company and has been compiled fram publicly
available sources) and also for the obligations of the Acquirers and the PACS as leid down in the Securities and Exchange Board
of Indéa { Subsianbial Acguisition of 3hares and Takeovers) Regulations, 2011 and subsequent amendments made thersdn,
This Detailed Public Statermant will abso be available on SEBI's wabsile al v sabi.gov.in and the wabsile of the Manager bo the
Offer abvainw.covindia.com.

Issued by Manager to the Offer

COv

Corporaote Copital Ventures
CORPORATE CAPITALVENTURES PRIVATE LIMITED
SEBI Regn. No.: MB/INMOOO0 12276
Regd. Off.: 160 (Basement), Vinoba Puri, Lajpat Magar -ll, New Delhi- 110024
Tel No.: +81-11-41704066, Contact Person: Mr. Kulbhushan Parashar
E-mail: info@ccvindia.com, Website: waww.covindsa,com

For and on behalf of the Acquirers and PACs

MR. KAMAL PODDAR, MR. ARUNKUMAR PODDAR, MS. SONU PODDAR, MS. VINITA SUNIL PATODIA, M5, ARCHANA ANIL
PATODIA. MR. SUNIL KUMAR PATODIA, SUNIL CHOTHMAL PATODIA (HUF), MR. ANIL CHOTHMAL PATODIA, MR. ANIL
CHOTHMAL PATODIA (HUF), MR. SUYASH SUNIL PATODIA, MS. SHREYA PATODIA. MR. AAYUSH ANIL PATODIA, MS.
AASTHA ANIL PATODIA, M3, HEMLATA KAMAL PODDAR, KAMAL PODDAR (HUF), ARUN PODDAR [HUF) and UPTOMN
INFRASTRUCTURE PRIVATE LIMITED

Place: Hew Delhi
Date: June 05, 2017

employment and the lncations of the Tanget Companry




